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Assembly. Other relevant files of the 
Constituent &sembly which were for-
warded to the Ministry of Law 
by the Constituent Assembly Secre-
tanat, are kept in safe custody in 
the Ministry. The lists and the sub-
ject !heactings of these files and do· 
cuments indicate the subjects dealt 
with in each of them. 

(c) All these documents are made 
evailable to bona fide Research 
Scholars for reference in accordance 
with the rules governing such re· 
search. 

(d)· All the important documents 
and papers connected with thl' fram-
ing of the Constitution are in sa1e 
custody. 

Small Scale lBclastriea In UDioIl 
Territories 

l'lIZ Sbri MaraDIU: Will the ~ 
ter of· Commeree IUId IDcIutry be 
pleased to state: 

(8) the number of the small scale 
industries established in Union Terri-
tories of Tripura, Manipur, Andamans, 
Laccadives, Himachal Pradesh and 
other territories since April, 1962; 
and 

(b) the amount spent on them~ 
The Mblister of IDdnstry In the 

JlInistry of Commerce IUld Industry 
(Shri Kanango): (a) and (b). No 
mnall scale industries as such have 
been established in the Union Terri-
tories of Laccadives, Goa, Andaman 
and Nicobar and Manipur since April, 
1962. 

As regards the small scale indus-
tries in the other territories, the 
information is given as under:-

Territory 

Pondicherry 
Tripura 
Delhi 

No. of SSI Amounr 
Established IOven by 
.ince April, Govt. to 

]962 Union 
Territori~s 

as block loam 
for SST. 

'9 
4 

No authe!'-
tic informa-
tion is avail-
able. 

Rs. 
55,000 
30 ,500 

12,00,000 

Information regulating establish-
ment of small scale industries in 
Himachal Pradesh and Nagar Heveli 
is being collected and will be laid on 
the Table of the House. 

CompIUIJ Law AdmJDlstraUOD 

"'83. Shri U. M. Trivedi: Will the 
Minister ~ Cmmneree &Dd IndaatrT 
be pleaSed to state: 

(a) the number of officers em-
ployed in Bombay to assist in the 
administration of Company Law; 

(b) the number of cases they have 
irrvestigated uinder the ComplllllY 
Law and how many of such investi-
gations have led to prosecution; and 

(C) Whether the working of the 
Bagalkot Cement Company Limited 
has been investigated in any man-
ner Bnd if 110, with what result? 

The MJnJster of Industry ill the 
MmIstry of Commerce and Indus-
try (SbrI. Kanungo): (a) Ten. ThJB 
,number includes officers employed 
botih. in the office of the Regional 
Director lWeIStern Region, Depart-
ment at Company Law Administra-
tion, and the office of the Registrar 
of Companies, Maharashtra. 

(b) 515. Out of these, prosecu-
tions were launched in 119 cases, 
rl!6lllting in conviction in 95 cases. 
Inyestigation..<; under section 235 
were also ordered in three cases, 
which led to ; prOSec1ltions in 36 
cases with convictions in 33 cases. 
Thes~ figures of prosecutions are in 
addition to 2402 other cases of pro-
9E!Clltions for various defaults un-
der the Companies Act. 

(c) The complaints, including the 
alleged misuse of stores, equipment 
etc. 'by the managing agents we~ 
first looked into by the company II 
auditors. ~ stated. in the reply to 
tlhe unstarred Question No. 22.30 on 
the 4th September, 1962, the oom-
!P8Jl at a general meeting referred 
the Yauditors' report to a Committee 
of five persons. At the subsequent 
adjoutlned glenel1a1 meeting held IOn 




